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 *THE HYDERA]K?»AD GENERAL SALES TAX ACT,
1950, ' B

. No, XIV.or1950. -

" WHEREAS it is expedient to provide for the levy of a general
tax on the sale of goods in the Hyderabad State ; -

It 15 hereby enacted as follows :-

1. (1) This Act may be called the Hyderabad General Short title,
Sales Tax Act, 1950. : : ' extent and
commen-

(2) It extends to the whole of the Hyderabad State andcement.
shall come into force from the date of its publication in the
Jarida. ‘ :

2. In this Act, unless thereis anything repugnant in the Definitions.
subject or context— . ‘
: (@) * assessee *’ means,a person by whom a tax is payable
. under this Act; . ‘ o
‘ . (b) “ assessing’ authority  means any person authori-
sed by Government to make any assessment under this Act;

(¢) ¢ casual trader ” means a person who, in the period
of assessment referred to in section 8 or any year of assessment
~ referred to in section 4, has not been regularly engaged in the
business of buying, selling or supplying goods in the Hyderabad
State, but has in such period or year been a party, whether as
prineipal or agent, to occasional transactions of a business nature
involving the buying, selling or supplying of goods in the said
State ; , :

(d) “ Commissioner ” means the person appointed by
Government to be the Commissioner of Sales Tax, and Deputy
Commissioner means a person so appointed to be a Deputy
Commissioner of sales tax; '

(e) * dealer ” means any person, local authority, com- -

pany, firm, Hindu undivided family or any association or associ-
ations of persons engaged in the business of buying, selling or
supplying goods in the Hyderabad State whether for a commi-
" ssion, remuneration or otherwise and includes f[a State Govern-
ment which carries on such business and] any society, club or
association which buys or sells or supplies goods to its mem-
bers ; ' :

- ( f ) “ exempted goods ” means goods specified in Schedule

*Published in the Extraordinary Jarida No.(45) dated 12th April, 1950.
tAmended by Act No. “VI of 1952, publishedin Gazette-Extraordjnary

No. (14 dated 28th February, 1952,
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! (g) “goods ” means all kinds of movable property other
than actionable claims, stocks and shares and securities,
and includes all materials, articles and commodities, including
materials, articles and commodities designed to be used in the
construction, fitting out, improvement or repair of movable or .
immovable property ; ' . :

(R) “licence ” means a licence granted or renewed under
this Act; o

(¢) « prescribed ” means prescribed by rules made under

this Act; N ' : .

[ (#) * * Tribunal ” means the Tribunal appointed under
section 2-A. ] S g '

(f) * registered dealer  means a dealer registered under
this Act; . \ |

(k) “sale ” with all its grammatical variations and
cognate expressions means- every transfer of property in.goods
by one person to another in the course of trade or business for
cash or for deferred payment or other valuable consideration
and includes also a transfer of property in goods involved : in
the execution of a *[ works ] contract, but does not include.
a mortgage, hypothecation, charge or pledge;

. Ezxplanation~(1) A transfer of goods on ‘the hire pur-
chase or other instalment system of payment shall, notwith-
standing the fact that the seller retains the title in- the goods
as security for payment of the price, be deemed to be a sale.

**[ Erplanation.—(1) Notwithstanding anything to the con-
trary in any other law for the time being in force, a fransfer of
goods, in respect of which no tax can be imposed by reason of
the provisions contained in article (286) of the Constitution,
shall not be deemed to be ‘ Sale’ within the meaning of this
clause. ] S

() “tax” means a tax leviable under the provisions
of this Act ; T

(m) ‘“ turnover ’ means the aggrégate amount for which
goods are either bought by or sold by a dealer, whether for cash
or for deferred payment or other valuable consideration: -

*[ Provided that the proceeds of the sale by a person of
agricultural or horticultural produce grown by himself or grown
on any land in which he has an interest whether as owner, usu-
fructuary mortgagee, tenant or other wise shall be excluded from
his turnover ; | ’ -

tAdded by Act No. VII of 1955 published in Gazette Extraordinary
No. 56, dated 14th May, 1955,

*Amended by Act, No. X of 1958, published in Gazette Extraordinay
No. 59, dated 1st May, 1953,

" #*Substituted by Act No, XXXII of 1950,



1950 I—IYD ACT XIV] G'eneml Sales Tam 321

Enplanatzon ~—(1) Subject to such condrtlons and restrlctlons,
if any, as may be prescrrbed in this behalf-

(7) the amount for which goods are sold shall, in relatron

-to a works contract, be deemed to be the amount payable to

the dealer for carrying out such contract, less such portion

_.as may be prescribed of such amount representing. the usual

. proportion of the cost of labour to the cost of materials -used
in carrying out such contract ‘

(¢¢) the amount for: whlch goods are sold shall include
any sums charged for anything done by the dealer in respect
: of the goods sold at. the time of or before the delivery thereof ;

i (m) any cash or other drscount on the prlce allowed in.
" respect of any sale and any amount refunded in respect of
articles returned by customers shall not be mc]uded in the

- turnover ; ,

X (i) where for accommodatlng a partlcular customer, a
dealer- obtains goods from another dealer and immediately”
disposes of the same to the said customer, the sale in respect

- of 'such goods shall be included in the turnover of the latter

. dealer but not in.that of the former :

S (n) works contract * ineans anv agreement for carrymg
out for cash or for deferred payment or other valuable consi-
deration, the construction, fitting out, improvement or repair of
any building, road, brrdge or other jmmovable property or the
fitting out, improvement or repair of any movable property;

© *[(0) ‘year’ means the fihancial year commencing on
the first day of April, but for purposes of assessment a dealer may
at his option declare.that he will adopt the year for which the
accounts of that dealer are ordmarlly maintained in his bocks
and where no such declaration is made the year commencing on
. the first of April and ending on the 31st of March shall be rec-
koned as the assessment year: ;

Provrded that a registered dealer shall not change his
assessment year except with the previous permission of the
Assessing Authority of the area and except on such terms and’
conditions as may be determined by that- authority. ]

i[2.-A. (1) The Government shall appoint a Tribunal consisting Appointment
of three members to exercise the functions conferred on the of Tribunal.
Tribunal by or under this Act. Of the three Members, one shall
be a judicial Officer not below the rank of District Judge. He
shall be the Chairman of the Tribunal. The other. two members
shall possess such qualifications as may be prescribed.

(2) Any vacancy in the membershrp of the Tribunal shall
be filled up by the Government : ‘

*Amended by Act No. X of- 1953, publrshed in Gazette Extraordmury
No. (59) dated 1st May, 1953.. .

1 Added by Act No. VII of 1955, pubhghed in Gazett,e E);traordmary
No. 56, dated 14th May, 1955,

41
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(3) (a) The functlons of the Tribunal may be exercised
by a Bench constisting of all the members of the Tribunal or
by a Bench constisting of two members consituted by the Chair-
man or, in the event of the office of ‘a member other than the
Chairman being vacant, by a Bench con51stmg of the Chairman
and the other members : .

Provided that, lfany case which comes up beforea Bench
(of which the Chairman is not a member) involves a- question of
law, the Bench may, in its dlSCI‘ethIl, reserve such for decision
by a Bench of whrch the Cha1rman shall be a'member.

) Where an appeal or apphcatmn is heard by all the
three members of the Tribunal, and the members differ in
opinion on any point, the pomt shall be decided in accordance
thh the- opmxon of the majority.

(c) Where an appeal or apphcatlon is heard by a Bench
con51stmg of two members and the members are divided in
thexr opinion, the case shall be referred to the full Bench.

_ (4) The Tribunal shall, with the previous sanction of the
Government, make regulatmns consistent with the provisions
of this Act.and the rules made thereunder, for regulatmg its
procedure and the disposal of its business,

(5) The regulations made under sub- sectlon (4) shall be
nubhshed in the ofﬁcml Gazette. ]

8. 'For the year opening on the 1st day of April, 1950, every
dealer whose total turnover for the period from the st day of
May 1950 to the 81st day. of March 1951, is not less than Rs.
6,875, and every casual trader whatever be his total turnover for
the said period, shall save as otherwise provided in this Act,
PaY—"

(1) a tax at the rate of two pies in the rupee on so much
of his turnover for the said period as is attributable to transac-
tions (excluding transactions performed in execution of a contract
entered into before the commencement of this Act) in.goods other

than exempted goods 3.

'1 ’n’ .

(2) an additional tax at the rate of six pies in the rupee on
so, much of his turnover for the said period as is attributable to

et ,rtransactlons (excluding such transactions as aforesald) in goods

Tax for
subsequent
years.

spec1ﬁed in Schedule II.

"4, . For every subsequent year every dealer whose turnover
for the year is not less than Rs. 7,500, and every casual trader
whatever be his tunrover for the year, shall, save as otherw1se
prov1ded in this Act, pay—

(1) a tax at the rate of *[ three ples in the rupee in LG.
currency ] on so much of his turnover for the year as is attribut-
able to transactions in goods other than exempted goods;. -

* Amended by Act. {No. Xof 1958, pubhshed in Gazette Extraordmary
NO -(59), dated 1st May, 1958 » ,
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(2) an sdditional tax at the rate of six pies in the rupee
* *[in L.G. currency ] on so much of his turnover for the year as
~is attributable to transactions in goods specified in Schedule II

o *[41 -A.  The Assessmg Authorlty of the  area may i such
circumstances and subject to such conditions as may be pres-
cribed, accept from any dealer in lieu of the amount of the tax.
payable during any period under this ‘Act a lumpsum by Way of
composmon determmed in’ the prescrlbed manner.] .

~ 5. (1) The tax. payable under - clause (1) of section 8 or Points of
_clause (1) of section 4 shall, save as provided in section 6, be sale at

leviable in respect of every point in a serles of sales by successwe X,h];zh tax
. dealers or casual dealers: : leviable.

Provrded that—-

(¢) the buyer and the seller shall not both be taxed in
~.respect of the same transaction of sale; » -

(é7) where a dealer or casual trader is taxed as the buyer
of any goods he shall not be taxed-in respect of a subsequent
sale by him of the same goods.

(2) The tax payable under clause (2) of section 3 and clause
(2) of section 4 shall be leviable at such one point only in a series

of sales by successive dealers or casual traders as may | be pres-
cribed. .

6. Notwithstanding énythin’g contained in this Act, - L*Special :
Tovisions
(¢) so much of the turnover as is attributable to transac- for bullion,

" tions'in gold or silver bullion shall be liable to tax at the rate ete:

- of four annas in one hundred rupees at one point only and the
tax shall be leviable on the first dealer or casual trader who is
not exempt under this Act; ST

(¢) so much of the turnover as is attributable to transac-

‘tions in precious stones 1nclud1ng unset precious stones, pearls,.

real and cultured, imitation precious stones and gold or silver

- gota, lace and salma shall be liable to tax at the rate of two

rupees in one hundred rupees at one point only and the tax

shall be leviable on the first dealer or casual trader Who is not
exempt under this Act ; '

(#i1) so much of the turnover asis attnbutable to transac-
tions in cigarettes costing annas two or less per packet of ten
cigarettes shall be liable to tax at the rate of §[ one annaand
three pies ]in a rupee at one point only and the tax shall be
‘leviable on the first dealer or casual trader who is not exempt

f under this Aet ; ]

(i) [Omltted.]

*Amended by Act No. X of 1953, published in Gazette Extraordmnry.
No. (59), dated . 15t May, 1958. - ‘

- $Amended by -Act No. XIII of 1956, pubhshed mGazette Extra-
ordinary No. 109, dated 6th June, 1956,
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* *[ (v) so much of the turnover as is aftmbutable to tran-
sactions in all cotton cloth made in mills or woven on power
looms other than coarse and medium cloth costing less than
Rs. 2-8-0 per yard shall be taxed -at six pies in the rupee at
the first point of sale and at three pies at subsequent points ;

Ezplanation (1).—* Coarse >’ cloth means any cloth in which
‘the count of warp yarnemployed (excepting the border) is below
17s (whether single or_folded) ;

Ezplanation (2).— Medium » cloth meens any cloth in which
the court of warp yarn employed (excepting the border) is 17s
or finer but is less than 85s (whether single or folded;]

1[(vé) so much of the turnover as is attributable to tran-
. sactions in sugar shall be taxed at the rate of six pies in a rupee
at the first point of sale only and the tax shall be leviable on
the first dealer or casual trader who is not exempt under this Act :

Provided that the Government may, by notification in the
Official Gazette increase the rate of such tax on sugar from
six pies up to one anna in a rupee ;].

(vié) so much of the turnover as is attributable to
transactions in matches shall be taxed at the rate of six pies
in a rupee at the first point of sale only and the tax shall be
leviable on the first dea]er or casual trader who is not exempt
under this Act;.] ' :

: i (vm) 50 much of the turnover as is attributable to
transactions in cotton including kapas shall be liable to tax at the
" rate of six pies in the rupee at such one point only as may be
- specified by Government by notification in the Official Gazette 3]

(iz) so much of the turnover as .is attributable to
- transaction in Kerosene shall be liable to tax at the rate of 8
pies in the rupee at such one point only as may be specified by
Government by notification in the Official Gazette ;]

*[ (2) (a) so much of the turnover as is attributable to the
sale of State liquor as defined in sub-clause (a) of clause (ix)
of section 2 of the Hyderabad Abkari Act, 1316 F. (I of 1816 F.)
other than brandy, rum ‘and whisky shall be taxed at the rate
of six pies in the rupee at the first point of sale;

(b) so much of the turnover as in attributable to the
sale of liquor other than State liquor to which the atove sub-
clause applies shall be taxed at the rate of two annas in the
rupee at the first point of sale ; ]

(#1) so much of the turnover asis = attributable bo the
sale of Opium. Ganja and Bhang, shall be taxed at the rate of
six pies in the rupee at the first point of sale ;

(2ii) so much of the turnover as is attributale to ‘tran-
sactions in cereals and pulses, including all kinds of dhas and

* Amended by Act No. XIIIof 1956, published in Gazette Extraordmary
No. 109, dated 6-6-1956. .
+ Substituted by Act No. XXVII of 1954, pubhshed in Gazettc
Extraordinary No. 172, dated 1st October, 1954. .
1 Inserted by act No. XXVIIT of 1954 pubhshed in Gazette Extraor.
dinary No, (174), dated 1st October, 1954. o :
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paddy, husked or unhusked, shall be liable to tax at the rate of
six pies in the Iupee at such one point only as may be specified
by the Government by notification from time to time ;

**[ (#44) so much of the turnover as is attributable to transac-
tions incement shall be taxed .at.the rate of nine pleS in the»
rupee at the first point of sale.

(ziv) Government may at any time by notlﬁcatlon in
the Jarida impose a tax on the sale, of cigarettes costing more
-than annas two per packet of ten cigarettes, pipe tobacco and
cigars, at a rate not higher than annas five in the rupee at such
stage or stages as the Govemment may deem fit. ]

7. (1) Government may by notification i in the Jarida make Power to
an exemption, reduction in rate or-other modification in respect “;31“’ ”
of any tax payable under section 8 or section 4 in favour of— :t:.mp 1ons,
(a) any specified class of goods at all points or at any
spemﬁed point or points in a series of sales by successive dealers
or casual traders, or .
() the whole or a.ny part of the turnover of any speclﬁ' :
ed class -of persons. R : o

'

+[(2) Any exemption, reduction in rate or other modifica-
tion made under sub-section (1) may be made either uncondi-
tionally or eubJect tosuch restriétions and conditions as may
be speclﬁed in the notification.

“t[8. (1) A dealer who deals in exempted goods (mcludmg Llcensmg
goods exempted by notification under section 7) and whose of dealers
total probable turnover from such goods in the period of assess- In exempted
ment referred to in section 3, or in any year of assessment
referred to in section 4, is not less than Rs. 6,875 or 7,500 as
the case may be, shall not continue after such date as may be
prescribed to deal in.such goods otherwise than under, and in
accordance with the conditions of, a licence to be obtained before
that date and from tirhe to time renewed before the expiration
of the period for which it is for the time being valid.

* (2) A dealer who deals in goods in contravention of sub-
sectlon (1) or who commits any breach of the conditions of a
licence obtained under sub-section (1) shall be liable' to the
prescribed penalties and in respect of goods exempted by noti-
fication under section 7 shall in the discretion of the assessing
. authority be liablé to pay the tax to which he would have been
liable if the exemption-had not been made. ]

*[ (8) Omitted. ] ~ . ... - LR

9. The Government may ‘on apphcatlon and on payment of Licensing
such fez as may be prescribed in that behalf, licence under this and exemp-

section any person who for an agreed commission or brokerage t‘é’g}:j

** Amended by Act No. XIII of 1956 pubhshed in Gazette Extraordinary
No. 109, dated 6-6-1956.

tAmended by Act No. XXXII of 1950, published in Gazette Extra-
ordinary No. 50, dated 11th September, 1950.

*Omitted by Act No. X of 1958, pubhshed in Gazette Extraordinary
No 59, dated lst May, 1958,
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buys or sells on - behalf of known principals specified.in his ac-

counts in respect of each transaction and may exempt from

the tax or taxes payable under section 8,4 or 6 such of his

transaction as are carried out in accordance thh the terms
. and condition of his licence:

Prov:ded that— -
{¢) in the case of an agent who carries on such business
in the Hyderabad State on behalf of a principal who is a
resident of the Hyderabad State, the agent shall be assessed
to the tax or taxes leviable under this Act, in respect of the
transaction. Without prejudice-to his other rights to recover
from his principal the tax or taxes paid by him on behalf of the.
. principal such agent may retain out of any moneys payable to
the principal by the agent, a sumequal to the amount of the tax
" or taxes assessed on or paid by the agent. The principal on
whose behalf the agent has paid the tax or taxes as aforesaid .
shall not again be taxed in respect of same transaction but the
burden of proving that the tax in" respect of the transactlon has
been paid to the agent shall be on such principal ;-

- (ii) the commission or brokerage agreed upon and spec1ﬁed
in the accounts represent the entJre .remuneration payable to
the agent, apart from the tax paid by him on behalf of the
principal and the legitimate incidental charges actually
incurred by him and specified in the accounts in respect of .
insurance, transport, loading and unloading, godown rent,
interest, correspondence, telegrams; the use of the telephone,

" gnd the like ; , .

- (443) the burden of provmg ‘that' a transaction is exempt, by
virtue of this section, from tax or taxes payable under sectmn
8,4 or 6 shall be on the' licensee. ‘

PREE S

Registration ~ 10. (1) Every dealer whose probable turnover for the
, of dealers. period of assessment referred to in .section 8, or for any year
of assessment referred to in section 4 is not less than Rs. 4,583
or Rs. 5,000 as the case may be, shall be registered under ‘this
Act and for that purpose shall submit an application for registra-
tion to such person, ‘in such manner, within such period and
accompanied by such fee, as may be prescribed:

(2) A dealer who has been registered in pursuance of sub-
- section (1) shall be entitled to have his. registration cancelled if
he establishes to the satisfaction of the preseribad authority—

(a) that his turnover for the period of assessment refer-
red to in section 8 was less than Rs. 4,588 and that his turnover
for the year 1951-52 was less than Rs. 5,000, or

’ (&) that his turnover in each of two consecutwe years,
" . the first of Whlch Was a year not earher than 1951- 52, was less
“than Rs. 5,000,

(8) A dealer shaII until his reglstratlon is cancelled be
liable to pay the prescrlbed fee for every year subsequent to
that in which he applied for reglstratmn

Collection 11. (1) No person who is not registered as a dealer shall
oftax by collect any amount by way of tax under this Act nor shall a-
dealers.  registered dealer make any such collection before the Ist day-
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of May, 1950, except in accordance with such conditions and
- restrictions, if any, as may be preseribed: -

Provided that Government. may exempt persons who are
not registered dealers from the provisions of this sub-section
until such date, not being later than the 1st day of June, 1950,
as Government- may direct. -~ o

1[(2) Notwithstanding anything to the contrary contained
in any order of an officer or tribunal or the judgement. decree or
order of a Court, every person ‘who has collected or collects on or
after 1st May, 1950 any amount by way of tax otherwise than
' in accordance with the provisions of . this Act shall pay over to
- the Government within such time and in such manner as may be
prescribed the amount so collected by him, and in default of
such payment the said amount shall' be - recovered from him as
if it were arrears of land revenue.] S - ‘

12. (1) Every dealer whose turnover in the period of assess- pProcedure
ment referred to in section 8 is six thousand eight hundred and to be follow-
seventy-five rupees or more or whose turnover in any year of ¢dby o
ascessment referred to in section 4, is 'seven thousand five hund- :,?f”y?u o
red rupees or more in a year shall submit, such return or returns
relating to his turnover in such manner, and within such periods
as may be prescribed. .. . ‘ ‘ A
- . {2) If the assessing authority is satisfied that any relurn
submitted under sub-section (1) is correct and complete, he
shall assess the dealer on the basis thereof. . » ,

(8) If .no return is submitted by the dealer under sub-
section (1) within the period prescribed in that behalf or if the
* return submitted by him appears to the assessing authority
. to be incorrect or incomplete, the assessing authority. shall

assess the dealer to the best of his judgment: :

.

“Provided that before action is taken under this sub-section

the dealer shall be given a reasonable opportunity of proving the-

- correctness and completeness of ‘any return submitted by him,

(4) Subject ‘to the prescribed conditions, the assessing

authority .may, in lieu of proceeding in accordance with the
provisions of sub-sections (1) to (8), assess a dealer— :

(a) for the year 1951-52 as if his transactions in that
year had been the same as his transactions in the period of
- assessment referred to in section 8 increased by *[one-eleventh],
and : S :
o (b) for any subsequent year as if his transactions in that

year had been the same as in the previous year.

'18. (1) The tax assessed under this Act shall be paid in Payment
such manner, in such instalments, if any, and within such time, and reco-
not being less than fifteen days from the date of service of the Ze:ly °tfht‘:x
notice of assessment, as may be specified in such notice. dﬁefp,,y.

(2) In default of such payment a penalty not exceeding ableunder
the tax remaining unpaid may be imposed and the total amount the Act.
due, including the penalty, if any, may be recovered as if it were
an arrear of land revenue., = " - .

* Substituted by -Act No. I of I951, published in Gazette No. (2), dated
11 th January, 1951. C

't Substituted by Act No. XXI of 1956,
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*[(3) All other dues payable under this Act such 2s licence
fees, registration fees and compounding fees remaining unpaid
may, without prejudice to any other modes of recovery, be recov-
erable as arrears of land revenue. I : .

**[18-A. The assessing or the hcensmg authorlty, as the
case may be, shall refund the taxor the licence fees, if any, paid .
provisionally by an assessee or licensee for a particular period,
if it is found to-be in excess of the tax or licence fees payable
by him for the said period, either by cash payment, or, at the
option of the assessee or licensee, by deduction of such excess

from the amount of tax or hcence fees due in respect of any.

other period: -

Provided that the assessmg or the l1cens1ng authomty, as
the case may be, shall first apply the excess paid in respect of
any period towards the recovery of any amount in respect of
which a notice of demand may have been issued, and shall then
refund the balance remaining, 1f any .

#¢18.B. The Commissioner'may, subject to such condltlon
as may be prescrlbed remit.the whole' or part of the amount
of the tax payable in respect of any period by any dealer or ca-
sual trader who has suffered: ﬁnanclally, on account of nots or
through natural calamities :- : :

Provided that if “the. émount to be remitted’ exceeds‘
Rs 2,000 the remission shall not be made w1thout the prekus
sanctlon of the Government] — ‘

(1) Any assessee ob]ectmg to an assessment made or
a penalty imposed on:him may, within thirty days from the
date on which he was served with notice of the assessment or
penalty, appeal to such authority as may be prescribed : .

- f{Provided that -the Appellate Authority may for suﬁiment
cause condone the delay in submission of the appeal 1f the reasons
for doing so are shown to his satisfaction HE ~

Provided f{[further] that.no appeal shall be entertamed
und:r this sub-section ‘unléss it is'accompanied by satisfactory
proof of the payment of the tax admitted by the appellant to be
due or of such instalments:thereof ‘as have become payable EH
the case may be. '-

(2) The appeal shall be in the prescnbed form and shall» ‘

‘ ‘be verified in the prescnbed manner,..-

«(8) The appellate authonty may after giving the appel
lant a reasonable opportunity of being heard, pass such orders.
on the appeal as such. authorlty may think fit..

*(4) Every order passed in appeal under this section shal]A

‘ sub]ect to ¥*¥[the provisions of sectxons 15 and 15-A] be final..

*Substituted by Act No, XLVII of 1952, ‘published in Fxtraordmary
Gazette No, 198, dated 81st December, 1952,

#+xAdded by Act No. VII of -1955, published in. Gazette Extraordmary
No. 56, dated 14th May, 1955.
. {Substituted by Act No. X of 1958, publlshed in Extraordmary
Gazette No, 59 dated 1st May, 1958,
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7. 15, (1) The Commissioner may in his discretion call for. and Revision.
_‘examine ‘the record of any order passed or proceeding taken
by any.authority, officer or person under- the provisions of this

Act subordinate to him and against which no appeal . has been
“preferred to the Tribunal under section for the purpose of satis-

fying himself with regard to the legality or propriety of such
~order or with regard to the regularity of such proceeding and

may pass such order in reference thereto as he thinks fit.

(2) The powers conferred by sub-section (1) may be
exercised by the Commissioner suo motu at any time or on
‘application preferred within six months of the passing or taking
of the order or proceeding in- question.. ’

=~ "(8) No order prejudiciai to the assessee -shall bé"passe‘d
“under this section unless he has been given a reasonable oppor-
tunity of being heard. o

" (4) Nothing contained in this section shall apply to the
orders or proceedings of any Court or Magistrate,

**[15-A. (1) Any assessee objecting to an order passed by Appea! to
the appellate authority under section 14 may, if the assessee the Tribunal.
has not preferred an application for revision of the order un-
der-sub-section (1) of'section 15, appeal to the Tribunal within
60 days from the date on which the order was communicated
to the assessee,

" (2) The Tribunal may admit an appeal preferred after
the period of 60 days referred to in sub-section (1) if it is satis-
fied that the assessee had sufficient cause for not preferring the
appeal within that period. - ‘ :

(3)\ The appeal shall be in the prescribed form, shall be
verified in the prescribed manner, and shall be accompanied by
suchfee not exceeding one hundred rupees as may be prescribed.

' (4) The Tribunal shall, after giving both parties to the
appeal a reasonable opportunity of being heard, pass such order
thereon as it thinks fit, . Lo ‘

, (5) Notwithstanding that an appeal has been preferred
under sub-section (1), tax shall be paid in accordance with as-
sessment made in the case: e

Provided that the Tribunal may, in its discretion, permit the
appellant to pay the tax in such number of instalments, or give
such other directions in regard to the payment of the tax, as it
thinks fit : : o -

Provided further that, if as a result of the - appeal, any
change becomes necessary in such assessment, the Tribunal
may authorise the assessing authority to amend the assessment,
and on such amendment being made, the amoynt overpaid by the
assessee shall be refunded to him without interest, or the fur-
ther amount of tax due from him.shall be collected in accor-
dance with the provisions of this Act, as the case may be.]

- *#Addéd by Act No. VII of 1955, published in Gazette Extraordinary
No. (56), dated 14th May 1955, o

42
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(6) (¢) The Tribunal may, on the application, either of
the assessee or of the Deputy Commissioner, review any order
passed by it under sub-section (4) on the basis of facts whlch
were not before it when it passed the order :

Provided that no such application shall be i)referred more

“than once in respect of the same order.

(b) The application for review shall be preferred in the
preseribed manner and within one year from the date on which

,the order to which the application relates was communicated

to the applicant; and where the application is preferred by

.the assessee it shall be- accompanied by such fee not.exceeding
~Rs, 100 as may be preseribed.. .

(7) Except, as provided in. the rules made under this
Act, the Tribunal shall not have power to award costs to either
of the parties to the appeal or review.

(8) [Every order passed by the Tribunal under sub-sec-
tion (4) or (6) shall be communicated by it ‘to the assessee, the

. assessing authority, the authorlty from whose order the appea].

Accounts to
be main-
tained by
dealers.

Certain
dealers

to issue
bill or cash
memoran-
dum,

"this section, compound any such offence.]

was preferred and the commissioner.

- (9) Every order passed by the Tribunal under sub- -sec-
tion (4) shall, ‘subject to the provisions of sub- section. (6), be
final ; and every order passed by lt under sub-section (6) shall
be ﬁnal ] ;

16. (1) Every registered dealer and every person 11censed
under this Act shall keep and maintain a true and correct
account showing the goods sold and bought by him and the
value thereof, exempted goods and goods subject to different
rates of tax being shown separately.

(2) If any dealer or person licensed under this Act does

not maintain an account in accordance with sub-section (1) the
assessing authority may direct him to prepare and maintain a

true and correct account in such form as may be prescribed.

*[16-A. (1) Every dealer whose turnover exceeds Rs. 50,000
in any year shall, in respect of all goods sold by him, issue a bill
or a cash memorandum to the purchaser, signed and dated by
him or his servant, manager or agent showing such particulars
as may be prescribed and shall keep the counterfoil or duplicate
of such bill or cash memorandum duly signed and dated and
preserve it for a’ perlod of not less than three years from such
date. :

(2) If any person to whom this sub-section applies con-
travenes the provisions of this sub-section, he shall be liable to
a fine equal to double the amount of the bill or the cash memo-
randum in respect of which such contraventlon has occurred or
rupees fifty whichever is less.

(8) The prescribed authority may, either before or after
the institution of proceedings in respect of an offence under

[

#Added by Act No. VII of 1955, published m Gazette Extraordmary
No. &6, dated 14th May, 1955, - . - .
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. 17. (1) Any officer suthorised by the Government in this Powers to
behalf may, for the purposes of this Act, require any dealer 3{1‘1?;;01;:3}
carrying on business in any kind of goods to produce before him ocnts
any -accounts or other documents, and to furnish any other and powers -
information relating to such. business. ; 0. ofentry,
(2) All accounts and registers maintained by dealers in ;“,fé’%‘éti-‘z%‘ie,=

- the ordinary course of their business, the goods in their posses-
sion and their offices, shops, godowns, or vehicles shall be open
to inspection at all reasonable times by any officer so authorised.’

(8) If the Commissioner or a Deputy Commissioner has
reason to suspect that any dealer is attempting to evadé the pay-
ment ot any tax due from him under this Act, he may, for rea-
sons to be recordedin writing, seize such accounts, registers or
documents of the dealer as may be necessary, and shall grant a
receipt for the same, and shall retain the same only for so long

as may be necessary for examination thereof or for a prosecu-
tion. - ' = s )

(4) For the purposes of sub-section (2) or sub-section (3)
any offizer authorised in that bzhalf, or, as the case meay be, the
Commissioner or a Deputy Commissioner, may enter and search
z}nﬁr office, shop, godowan, vehicle or other place in which business
is done. T o

*18. - In the case of any person carrying on the business of Liability .
buying or selling goods in the Hyderabad State but resident 2% of
outside it (hereinafter in this section referred to as ‘“’a non- ent dealers
resident”) the provisions of this Act shall apply subject to the

following modifications and additions, namely :—

~(4) in respect of the business of the non-resident; his agent
residing inthe Hyderabad State shall be deemed to be the dealer;

(#%) the agent of a non-resident shall be assessed to tax
or taxes under this Act at the rate or rates leviable thereunder
in'respect of the business of such non-resident in which the agent
15 concerned, even if the amount of the turnover of such business
is less than the minimum specified in section 8, or section 4 as
the case may be; - o : : B X

(#9t) without prejudice to his other rights, any agent of a
non-resident who is assessed under this Act in respect. of the
business of such non-resident may retain out of any moneys
payable to the non-resident by the agent, a sum equal to the
amount of the tax or taxes assessed on -or paid by the
agent, : L

19.1[* ] If an assessing authority or an appellate authority Penalty for
in_the course of any proceedings under this Act is satisfied that failure to
g : : : : furnish re-
- any person, . - ' : . vt turns and
-~ (a) has without reasonable’ cause failed to furnish any jo; false
return required by the provisions of this Act, or returns.
(b) has submited an untrue return,

such authority may direct that such person shall, pay by way of
penalty, in the case referred to in clause (a), a sum not exceed-.
ing:tfrupees five-hundred] and in the case referred toin clause(d)

tAmended by Act No. VII of 1955, published in Gazette Extraordinary
No. 56, dated 14th May, 1955.
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. - asum not exceeding one and a half times the. amount of tax
- which" would have been avoided if the return : submltted by'
. him had been accepted as correct. ,

Appeai‘anée
of authoris-
ed repre-

sentatives,

Offences
and prosecus
tions.

Composi-
tion of
offences.

* [Disclo-
sure of in.
formation
by public
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1[19-A. Any assessee who is ent:tled or requlred to attend
before the tribunal or any Sales Tax Authority in connection

“with any proceedings under this Act, otherwise than when requ-

ired to attend personally for exammatlon on oath or afflrma-
tion, may attend,—
_ (a) by a person authorised in this behalf being hlS relatlve
or a person regularly employed by him, or
(b) b{a legal practitioner, or = - :
() subject to such conditions as may be prescribed by a pr-
actising Accountant or Sales Tax practising Accountant or Sa-
les Ta:t‘x practitioner who possesses the prescribed qualifica
tions. , :

20. . Any person who—~ - ' IR
éa) fails to submit an apphcatlon for reglstratlon as res
uired by sub-section (1) of section 10 ; or |

t{(aa) fails to pay within the time allowed any tax assessed
on him or any fee due from him, under this Act;or] .

.(b) collects any amount by way .of tax under this Act in
contravention of the provisions of sub-section (1) of section 11;
or

(¢) fails to pay the amounts specified in sub- sectlon (2)
of section 11 within the:prescribed time; or:

(d) prevents or obstructs any inspection, entry, search or
seizure by any officer authorlsed under -section 17 to eﬂ'ect the
same; or

(e) wilfully acts 1n contraventlon of any of the provmons
of this Act;

shall, on conviction by a Magistrate of the first class be liable
to a fine which may extend to one thousand rupees, and where
the offence is a continuing one to a further fine which may ex-
tend to fifty rupzes for every day after the first durmg Whlch the
offence continues,

21. Thz prascribzd authority may, either before or after the
institution of proceedings in respect of an offence under section
20 compound any such offerice.

21-A. (1) All partlculars contained in any statement made,
return furnished, or accounts or documents produced under the
provisions of this Act, or in any evidence given, or aflidavit or
deposition made, in the course of any. proceedings under this Act
(other than proceedings in a Criminal Court) or in any record of
an assessment proceedings or any proceeding relating to the
recovery of a demand, prepared for the purposes of this Act,
shall bz treated as confidential, and notwithstanding. anythmg
contained in the Hyderabad Evidence Act, II of 1313 Fasli, no

" $Amended by Act No VII of 1955, pubhshed 1n Gazette Extraordlnary
No 56, dated 14th May 1955. .

‘tSubstituted by Act No. X of 1953, pubhshed in Gazette Extraordmary
No. 59, dated 1st May, 1953.. - .

*As amended by Act No, XXXII of 1950,
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* court shall, save as provided in this Act be entitled to require *

any public servant to produce before- it any such return, account, . -
document or record or any part of such record or to give evi- .
dence before it in respect thereof. ‘ '

(2) If, save as provided in sub-section (8), a public ser-
.. vant discloses any particulars contained in any such statement,
return accounts, document, evidence, affidavit, deposition or
record, he shall be punishable with imprisonment which may
extend to siX months, and shall also be liable to fine.

(8) Nothing contained in' this section shall apply tc; the
disclosure— ‘ ‘

_ (a) of any such particulars for the purpose of a prosecu-
tion under the Hyderabad Penal Code, in respect of any such
statement, return accounts, document, evidence, affidavit
or deposition or for the purposes of a prosecution under this

. Act; or : . :

(b) of any such particulars to any person acting in the
~ execution of this Act where it is necessary to disclose the
same to him for the purposes of this Act; or ' '

(¢) of any such particulars occasioned by the lawful
employment under this Act or any process for the service of
- ‘any notice or the recovery of any demand ; or

" (d) of any such particulars to a Civil Court in any suit to
which the Government is a party which relates to any matter
arising out of any proceeding under this Act; or

, (é) of any such particulars to any officer appointed to
audit receipts or refunds of the tax imposed by this Act; or

(f) of any such particulars relevant to any inquiry into
the conduct of an official of the Sales Tax Department to any
- persons appointed to hold such inquiry ; or :

. (g) of such facts to an officer of the Central Govern-
ment as may be necessary for the purpose of enabling that
Government to levy or realise any tax or duty imposed by it;

. or o

(h) of any such particulars occasioned by the lawful

: exercise by a public servant of his powers under the Hyder-
abad Stamp Act, 1831 Fasli to impound an insufficiently
stamped document ; or -

(¢) of such facts to any person charged by law with the
duty of enquiring into the qualifications of electors, as may
be necessary to establish whether. a person is or is not en-
titled to be entered on an electoral roll; or .

" (4) of any such particulars relevant to an inquiry into a
charge of misconduct in connéction with sales-tax proceed-
ings against a lawyer or accountant to the authority empower-
ed to take cognizance of such charge; or o

" (k) of any such particulars to any assessee or his legal
representative as may be necessary to furnish copies of docu-
ments or statements submitted by the assessee under this Act
and to establish the correctness thereof.
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22, The validity of the assessment of any tax or of the levy
of any fee or other amount, made under this Act, or the liability.
of any person to pay any tax, fee, or other amount so assessed
or levied shall not be questioned in any criminal court. in any
prosecution or other proceedlng, whether under this Act or
otherwise .

23, (1) No suit, prosecution or other proceeding shall lie
against any officer or servant of the Government for any act
done or purporting tobe done under this Act wlthou’c the
previous sanction of the Governmet. ,

(2) No officer or servant of the Government shall be liable
in respect of any such act in any civil or criminal proceeding if
the act was done in good faith in the course of the execution of
duties or the discharge of functions 1mposed by or under this-
Act. :

24, No suit shall be instituted against the Government and
no suit, prosecution ‘or other proceeding shall be 1nst1tuted
against any officer or servant of the Government in respect
of any act done or purportlng to be done under this Act, unless
the suit, prosecution or other proceeding is instituted within
six months from the date of the act complained of.

25. (1) Such provisions of this Act as are expressed to apply
to, or in respect of, dealers shall, so for as may be, apply also,
subject to such modifications and' exceptions' as may be
prescribed, to and in respect of casual traders.

(2) The application of such provisions as aforesald to and
in respect of an agent deemed by clause (i) of sub-section (1) of
section 18 to be a dealer shall be subject to such modlﬁcatlons
and exceptions as may be preserlbed

26, (1) Govérnment may make rules to carry out the pur-
poses of this Act,

*  [Provided that>the rules shall be laid on the table of
the house.]

(2) In particular and without prejudice to the generahty
of the foregoing power, such rules may provide for—

(@) all matters .expressly required or.a]lowed -by this
Act to be prescribed ;

(b) the grant of licenses under **[sectlons 6,8 or 9] 1nclu*
ding the fees, If any, payable for the same and the condmons '
thereof ;

(¢) the assessment to tax under thlS Act - of busmesses
which are discontinued or the ownership of which has changed,

(d) the assessment to tax under this Act of busmesses
owned by minors and other incapaciated persons or- by persons
residing outside the Hyderabad State ;

* Added by Act No, VII of 1955, published in Gazette Extraordl-
nary No. 56 dated 14th May, 1955. -

#*Ag amended by Act No. X of 1953, publlshed in Gazette Extraord1.
- nary No. 59, dated 1st May, 1953, ‘ .

Lo
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(e) the assessment of a business owned by any person
whose estate or any portion of whose estate is under the control
of the Court of Wards, the Administrator-General, the Official
- Trustee, or any receiver or manager appointed by or under any
order of a court; ‘

(f) the assessment to tax under this Act of any turnover
.which has escaped assessment, and the period within which
‘such assessment may be made, provided tﬁat such period shall
‘not exceed three years from. the end of the year for which the
-turnover was assessable ; : ‘

(g) the rectification of mistakes apparent from the re-
cord of any assessment, appeal or revision and the period within
-which such rectification may be made;

) (k) compelling the submission of retﬁrns and the produc-
tion of documents and enforcing the attendance of persons and
‘examining them on oath or affirmation; ‘

. (1) securing that returns furnished or accounts or docu-
‘ments produced or evidence of any kind given under this Act
‘before any assessing authority or an appeal or revision from any
decision of such authority are kept confidential;

(4) the duties and powers of officers appointed for the
purpose of enforcing the provisions of this Act;

.- - (k) generally regulating the procedure to be followed
‘and the forms to be adopted in proceedings under this Act;
' * [(kl) prescribing fees incidental to the disposal of a
appeals, applications for revision and any other application or
petition filed before the Commissioner, the Deputy Commissioner
and the Sales Tax Officer;] :

**¥[(k 2) the term of office and the conditions of service of
the members of the Tribunal ; . .

**(k 8) the circumstances in which, and the extent to
which, fees paid in pursuance of section 15-A may be refunded ;
‘andn] ) ’ ‘ IR

(I) any other matter for which there is no provision or
no sufficient provision in this Act and for which provision is,
in the opinion of Government, necessary for giving effect to the
purposes of this Act. : ‘ :

(8) In making a rule under this section Government, may
provide that a person guilty of a breach thereof shall, on con-
viction by a Magistrate of the first class, be punishable with
fine which may extend to one thousand rupees, and, where the
breach is a continuing one, with further fine which may extend to
fifty rupees for every day after the first during which the breach
continues. .

(4) The power to make rules conferred by this section shall,

except on the first occasion of the exercise thereof, be subject
to the condition of previous publication. .

*Substituted by Act No. XLVII of 1952, published in Gazette Extra-
ordinary No. (198), dated 81st December, 1952, -

** Added by Act No, VII of 1955, published in Gazeft_e Extraordinyry
Noy - §6, dated 41th May, 1955,
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(5) All rules made under this section shall be published

,m the Jarlda, and upon such pubhcatlon shall have eﬂ'ect as

if enacted in this Act.

27. (1) Nothing in this Act shall affect the apphcatlon of
the Luxury Sales Tax Act, 1857 F. (hereinafter in this section
and in section 28 referred to as the said Act) to the assessment
and levy of the tax imposed by the said Act in respect of the
years 1857 F. and 1858 F. and to all matters arising therefrom,

(2) In respect of the period from the Ist day of October,
1949 to the 80th day of April, 1950 all the provisions of the said

‘Act shall have ‘effect as if—

" (@) references in the said Act to a year were references
to the period aforesaid;

(b) the reference to one thousand rupees in the first.
proviso to sub-section (1) of section 8 of the said Act were a
reference to five hundred and eighty-three rupees; and

(¢) the reference to ten thousand rupees in the second
provision to the said sub-section were a reference to five thousand
eight hundred and thirty-three rupees.

(8)- Save as provided in sub-sections (1) and (2) the said
Act shall cease” to ~have 'effect.

- If any difficulty arises in giving effect to the provmons
of th1s Act, or of the said Act as operative by virtue of section
27 of this Act, Government may, as occasion may require, by
order, do anythmg which -appears to them necessary for the
purpose of removing the difficulty.

*[ScurpuLe I
" [Section 2 (f)1
L ~Ezempted Goods. - 7
- Oats, barley, ‘ears  of maize (green) and- rajgira
(Amaranathus) :
. *¥Deleted.]

8. Vegetables (green or dried), potatoes, eggs, meat and
fish (except when sold in sealed containers).

4. Gur including bura sugar.
5. Salt.

. 6, TFresh milk, curds, butter-milk and butter (except when
sold in sealed contamers)

7. Agricultural machinery and all kinds of Indlan made
spare parts of mechanically propelled vehicles relating to agrl-
culture.

8. . Agricultural implements. :
9. Grass, hay, straw and kadbi (stalks of jowar and maize.)
10. Electrical energy.

-*Substituted ‘by Act No. XXVIIT of 1954, published m Gazette
Extraordinary No. (174), dated 1st October 1954. _-

**Deleted by Act No. XIII of 1956, publlshed in Gazette Extyayi
Ordinary No. 109, D{6-6-56,
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11. Cotton. cloth woven - on handlooms exclusively out of
handspun yarn and articles made of such cloth and sold by per-
sons certified by All-India Spinners’ Assoclatlon and dealing
excluswely in these commodities.

12. “Handloom cloth other than that spemﬁed in item No 11
costing less than Rs. 8 per yard.

18. Charkhas and their parts, slivers and gutts.

. 14. School exercise and drawing books. SN

15, All text-books approved by. the Dxrector, ?Public
Instruction.

16. Motor spirit as defined in the Hyderabad Sales of Motor
Spirit Taxation Regulation, 1358 Fasli.]

: 17.  *[Sendhi.—As defined in clause (5) of section 2 of the
- Hyderabad Abkari Act, 1316 Fasli (I of 1316 Fash)]

'18. fOmitted
19. [Omitted

20, Fertilizers including—

() Ammonium Sulphate-
(74) Ammonium Phosphate.
(#¢2) Ammonium Nitrate. .
(7v) Bone Sulpher Phosphate.
(v)Mineral Phosphate.

- (vt) Nitrate of :Soda.
(vii) Gypsum.

_ (viit) Nitrate of Potash.

" {4z) Bone meal.
(#) Fish meal.

and excluding all kinds of oil cakes.

**[ScaEpuLe TL

‘[Sections 3 (2) and 4 (2)] _
Goods on which an additional taz is leviable.

1. (@) Motor vehicles including motor cars, motor taxi,
cabs, motor cycles and cycle combinations, motor. scooters-
motorettes, motor omnibuses, motor vans and motor lomes :

(b) Chassis of motor vehicles;

(¢) Component parts of motor vehicles;
‘Articles (including rubber and other tyres and tubes and batte-
ries) adapted for use as parts or accessories of motor vehicles
not being such articles as are ordinarily also used for other pur-
‘poses than as part or accessories of motor vehicles.

**Substituted by Act No. XXVII of 1952, published in Gazette
Extraordinary No. 126, dated 25th July 1952.

. * Substituted by Act ‘No. VII of 1955, published in Gazette
Extraordinary No. 56 Dated 14th May, 1955.

tOmitted by Act No. VII of 1955, publishd in Gazette Extraordmary
No. 56 dated 14th May, 1955,
" }Omitted by Act XIIT' of 1956, pubhshed in Gazet'oe Extraordmgry No, -
109 dated 6th June, 1956, = :

43
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2 Refrlgera.tors and alr- ondltlomng plants, .

3. (a) Wireless. receptlon instruments and apparatus and
component parts thereof, including all electrical valves, accumu-
lators, amplifiers and loudspeakers which are not speclally de-
signed for purposes other than wireless reception.

(b) Radio gramophones

4. (a) Cmematographlc, photographic and other cameras,
‘projectors-and enlargers ; lenses: and other parts and- accessones
of such cameras, projectors and enlargers and ﬁlm, plates,’ paper
-and cloth: required for use. therewith.

(b) Binoculars and opera glasses.

5. All electrical goods, ‘instruments, apparatus and 'appli-
ances including fans and lighting bulbs, electrical earthenware
and porcelain, and all other accessories.

6. Any pen, pencil or pen and pencll set sold for Rs 12 or
more.

7. All clocks, time-pieces and watches; and parts thereof

8. Gramophones of every description, gramophone records
and needles including accessories-and the spare parts thereof.
1[9. Silks including artificial- silks and all silk _goods but

excluding silk thread and silk woven on. handloom costmg less
than Rs. 6 per yard.]

10. Perfumery cosmetics and all toilet artlcles, excludlng
washing soaps. o

11. Fireworks ; . S e

12. Cigars, cheroots; pipe tobacco and tlnned tobacco
used in cigarettes and - paper-loose, *[cigarettes costing more
than two annas per packet of ten cigarettes.]

18. Rlﬂes, revolvers, pistols and ammunition for the same.

14. All goods manufactured w1th or of sandalwood or
Jdvory. : ! ‘ ‘

i S 15 Silk earpets or woollen ‘cai'pets L,
" 16. Woollen goods, woollen. rugs and shawls costmg Rs. 15
or more including woollen and cotton mixtures.

_ '17." Plastics, celluloid and bakehte goods and goods made of
-s1m1]ar substances :

.

' 18. Samtary ﬁttmgs of every descrlptlon excludmg stone-
. ware, ‘cement, iron pipes and ﬁttmgs respectively.

R 19. Upholstered furniture, tubular, iron and steel furniture
of every description including safes and treasure-chests.

~20. Vacuum flasks of every description including hot water,
ice and food jars and ice boxes or containers. °

‘tAdded by the Act No. XLVII of 1952, published in the Extra- :
ordinary Gazette No. 198, dated the 31st December 1952. .

*Amended by Act No. X of 1058,
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21. Musical instruments of every description including
accessories and spare. parts of every description.

22, Tiles used for decoration purposes.
28. Cigarette and cigar cases, cigarette pipes and lighters.

24. Articles of every description manufactured from
foreign electroplate, nickel, German silver or stainless steel ex-
cept accessories and component parts of bi-cycles.

25. Playing cards of every description.]
26, *[Deleted]

A *Deleted by Act No. XIII of 1956, published in Gazette Extraordinary
No. 109, dated 6th June, 1950.
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